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Order dated 21.4.,2004

None appeared for the applicant nor
did the applicant appear in person when called,
However, Shri C.R.Mishra, learned counsel
appearing on behalf of the Railways is present
and heard,

The'history of this O.A. shrouded in
mistery from the time of consideration of its
admission on 4.9.2003, when neither the counsel
for the applicant nor the applicant himself
fiad sppeared. Thereafter also the applicant
has not presented himself before the Law Zima
Court, Apaft from this the grievance of the

in this 0.A. T
applicant/concerns direction to be issued to

Respondents;for grant of compassionate

gppointment in his favour on the ground that

his grant-father who was an employee of some

. (ur~
sorts under Martin,Railway and died before

MartigfﬁgElway could be taken over by the
Eastern Rallway. Neither in termms of the facts
of this case nor in terms of the law the
applicant has got any locus standi, let alone
any right to agtiate his grievanceﬁin a mannef

agitated
as he has/in the present 0.A. before this

‘Tribunal. In the said premises, the 0.A.

being not maintainable is dismissed, No costs.
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